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N At the request made by Mr@ .Deb ROy
leanned Sr@C G.S5.C. four weeks time is
granted to the respondents to file writter
Statement. L

A Llst the case Qn 20.9, 2002 for

C N’s‘.w\;,

{h . ‘ Member

order.

P

Heard Mr. M,Chanda, learnéd ceunsel
for the applicant and alsec Mr. A.0eb Roy,
learned Sr. CoGeS.Cs for the Respondents,

‘fhe issue relates to providing for,

L _._o‘
financial upgradation under the ACF Scheme,

In'this applicatien ths applicant has
assailed the order No.2/Estt(ACP)/99-525
dated 27-9-2001, uhereby he was infermed

that in the light of clarifications received

from the DeP& T the cases is sent tg the
Ministry for thier concurrence,
Mz, A.Deb oy, learned Sr. C.G.S.C.

f?r the responﬂents stated that the order

-u?s passed Fer Financial upgradation undar

the ACP Scheme by order s-.d/«c-c/zuoz(z)-
8045+ Ns.per the terms of the Department

of Personal &.ffaining, Ministry of Perscnne
sl, Public Grievances & Pensions, ‘Neu

Delhi 0.M, dated 9.8,99 on the subject,

the Bepartéeétal Secreening Committe has

appr6ved tha“name’of the applicant Shri
Bilip Bhattacharjee JT0=I/UT in the pay
scale of fs. 40001 00-6000/= for grant of -
2nd finanoiai upgiﬂdation in the scale of

B. 5500-175-5000/= under the ACP Scheme,

c.ntd. ./-
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20,9.02 .| Mr ADeb Roy, learned Sr. C.6.5.C.
) g  for the respondents accordingly
;% . placed befora me the communication
%ﬁ .sent byithe Department alenguith the
order. A' copy of the said order is
4 placed 6n records,
In the circumstances, the
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. |viks HON'SLo MBe K.KeSHARMA ,ADMINISTRATIBE MEMBER

Wwhether Reporters of local papers may be allowcd to sce

.
] the judgment = 7
| ' :
‘ To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the

judgment ?
iihether the judgment is to be circulated to the other
Benches .

Judgment delivered by Hon'ble ADMINISTRATIVE MEMBER




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

-~

original Application Nos. 213 of 2002 and 261 of 2002
Date of Order: This the 1llth Day of October 2002,
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HON'BLE MReK.KoSHARMA ,ADMINISTRATIVE MEMBE

OeAeNO,213 of 20024

shri Himangshu Paul

5/0. Late Phani Bhusan Paul Ex.Group ‘D'
Village -Karatigram, P.0OeRongpur
.P+SeSilchar, Pist.Cachar, Assam

At present working as Post man in Halflong Sub-Post Office,
under Sub-divisional Inspector of PO's Halflong

- Sub=-Divisoin, Falflong. ese - Applicant.

O

By Advogate Mr. .Monorandna Das

1. Union of India,
Represented by the Secretary to the Govt pf India,
Ministry of Communication,
Cabinet Secretariate, Samsad Marge.
New Delhi~110001.

2. The Director General ,
Department of Fost, Samsad Marg
Dak Bhawan, New Delhi-~110001

3. The Chief Postmaster General, Agsam Circle,
Guwahati-781001.

4. The Postmaster General,
Assam Region, Dibrugarh

5« The Sr.Supdt. of post office,
Cacher Division, Silchar-788001

6+ The Asstt. Supdt.of PO's
North Sub=-Division, Silchar-788001

7« The SOD.I.POOb. 8
Hal flong Sub~ _ivision.l‘-lal £flong-~788819.

8. The Sub-Postmaster,
Hal flong";? 88819. ese Respond entse.
By Advocate Mr.A.Deb ROy, Sre.C¢G.S.Ce

OeAeNOs261 of 2002

1. 8Sri Gopal Ch.Namasudra
s/o. Late Gopendra Namasudra,
Ex=-Group 'D', Ward No.4
P.0s Lala
Dist.Hailakandi

2. 8ri Nilotpal Roy
S/OQ Late Nikﬂnua Ch. Roy.
Ex-~-Postman, Gumra Bazar,
P.O.Ka}ain, Dist.Cabhar
contd/-



3.

4.

Sri Kajal Das
$/0 Late suniti Bala Das,

Ex-Group ‘D , Vill.& P.O.Barkhola,

Dist. Cachar.
Sri Babudhan Dhree

S/0 Late Bijoy Kumar Dhree,

EX-0S Mails
P.O. Pallorabond,
ﬁist.Caehar.

By Advocate Mr, Mdnoranjan Dag

1.

20

3.

4.

5.

6.

Be

Union of India,

Represented by the Secretary
to the Govt. of India,
Ministry of Communication,
Cabinet Secretariat,

New Delhi-~110001.

The Director General
Department of Posts,
Dak Bhawan, Sansad Marg,
New Pelhi~110001.

The Chief Post master General
Assam Circle, Meghdoot Bhawan,
Guwahati-781001.

Teh Sre.Supdt, of POs.
Cachar Division,
Silchar-788001.

The Sr.Post Master,
Head Post Office,
Silchar=788001

The Postmaster,
Head Post Office
Hailakandi,

The Sub=-2ivisional
Ingpector of POs
Hajlakandi,

Sub-51v1310n31

XY &ppl icants.

Insp@ctor of POs, West Sub=-Division,

Silchar,

«es Respondentss

O_R_D_E R.

I
|
1

BY Mvocate Mr.A.Deb Roy. SrOCOGOSOCO

Both the applications are taken up together ag L7

."-

ka issue involved yith the same.bggisg

\C LL&W

|

Phlicant in O.A.No.213

of 2002 and four applicants 1n OeA.NOs261 Of 2002, The four

contd/.
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applicants in O.A.No.261 of 2002 have been allowed to puarsue
their gttevénces by a common by a common application under
the provision of Rule 4(5)(a), CAT({Procedure) Rules, 1987.
All the applicant were approved for inclusiong #n the waiting
list of Postman on compassionate ground on different dates,
By an order dated 11.6.2002 the applicants were allotted the
post of GDS on compassionate ground. All the applicants ﬁhey
have been working as Postmén with sOmé breaks in continuity
in service. It is claimed that the applicants are approved
candidates for Postman cadre against regular vacancy enlisted
fér future absorption against relevant quota. The applicant hac
been engaged against vacant post of Postman. By letter dated
22,6.2001 the Respondents called for willingness of the

applicants for job in other Department. The relevant portion
of the letter is reproduced below:~ |

“Sub: Discontinuation of waiting list of dandida=

.tes approved for compassionate appointment
willingness of the approved candidates for cone
sideration by other ministries,

The fdllowing approved candidates were

alloted to your unit for working in short term
vacancies, -

You are requested to intimate whether thewn
are willing for job in other department. If so
submit a list of willing approved candidates
at an early date as desired by the C.0. Guwahatis
for taking the matter with other ministries and
alongwith the Directorate.,”

The applicants conveyed the willingness for appointment in
other department. The applicants however, requested the
Postmaster General, Assam Region to regularise them in the
vacant posts against which they were working continuouslyA
working. It is stated that by letter dated 3.9.2001 the
applicants were informed that they would be absorbed in the
cadre in due course, as there was no vacancy then. The letter

dated 3,9,2001 is reproduced below:-

\ k/kvkgt\vdwj> ' | contd/=



“Subs Prayer for appointment of Postman in com=-
_passionate ground.

Refer your representation dated 22,05.2001 I

am directed to inform you that your case will

be considered in due course of time. There is

no vacancy under compassionate ground at present?
Thereafter, by letter dated 24.8,2001 it was informed to the
épplicant that the waiting list for compassionate appointment
was discontinued and the Directorate had decided that the
applicant would be considered for the post of GeD.Se. but the
applicants did not Optqd for G.D.S.It is stated that the
applicant shall be deprived existing benefit and they have

been performing the duties against the vacant post.

2¢ Mr.M.Das learned counsel appearing on behalf of

the applicants argued that the action of the respondents in
not considering the absorption of the applicant in the post
of Postman is illegal and violative of Article 14 of the
Constitution. The Respondents offered the applicants a lower
post than one which they were holding. Mr.M.Das learned counsel
also stated that there are vacancies in the Department of
post but the Regpondents have not been engaged. The Respon=
dents issued Notification dated 11,6.2002 by which they have
allotted the candidates for compassionate appointment against
GDS posts. He also argued that there are existing vacancies
in the department and the applicants been approved candidates
for compassionate appointments to be posted against existing
vacancies. |
3e The !Respondents have filed their written statement
and Mr.A.Deb Roy, Sr.CG.s5.C. represented the Respondents.

It is stated that the waiting list was being prepared for
abgorption in future vacancy for compassionate appointment.
The applicants' name, were kept in the panel of waiting list

for abgorption in future vacancy as compassionate cases.

The applicants in the waiting list were being engaged in

\_L kju&t\@}v>h contd/=
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short time leave vacancies as per necessity and they could
not be absorbed permanently. Since there will be more delay
in their employment permanently against vacant post, it was
decided by the department to offer them with some lower post
if willing to accept such employment but they denied to
accept such employment and claimed for their permanent employ-
ment in Postman cadre. Mr.A.Peb ROy, SreCsGoS.C. argued that
there was @ scheme for appointment on compassionate ground -}
within the celling of 5% of direct recruitment vacancies in
each year. Thus out of 20 vacancies for direct recruitment,
one was available for compassionate appointment. A wvajting list
was prepared as there were no avajilable vacancies for’compa~
ssionate appointment. In order to minimise hardship the}

Dhodd koo
applicanboaq;ﬁféa were shett offerre%\vanancy tetm due to leava
There is no possibility of the applicants being appointed

against the regular post.

4e I have considered the submission made on behalf of
the parties and have also perused the records. The applica-
tion is decided on the basis of the facts of the case. The
appointment letter issued to the applicant in OesAeNOL213 of

2002 is reproduced below:-

®In pursuance of the SSPOB Silchar Memo No.Bl/
_Rectt./Relax/Misc. dated 28,12.98 Shri Himung-
shu Paul approved for appointment in Postman
cadre on compassionate ground and Kept in
panel for absorption in future relaxation vacos
ncies by C.0. is hereby engaged on short term
duty in the event of the undersigned and kept
attached to G.C. College.80, against an un-
filled wvacancy until further orderse

Shri Himungshu Paul should clearly undes
stand that the engagement is purely temporary
pasis and he cannot claim any seniority/pay
benef&t in future for such short term engage=
ment.

The subsequent applicétion also shows that cthe applicants
were appointed for short term duties. The letter dated

24,8.2001 by which the applicants were offerred the post of

> contd/-



GDS is extracted belowse

" This is to inform you that since wait listing
ofcandidates for compassionate appointment has
been dispensed with, chance of absorption of
these approved candidates in the waiting list
against vacancies available within 5% celing of
direct recruitment quota is remote. This may
cause hardship to the approved candidates who
have been waiting for quite a long period. In
consideration of this aspect the Postal Directo-
rate has decided to consider such waitlisted
candidates for appointment against vacant posts
of GD3(Gramin Dak Sevak) if they are willing
and eligible for the post.

As per information of the Directorate
you are requested to submit your willingness or
otherwise and choice of place if any for taking
appointment against vacant Gramin Dak Sevak post.

This recruitment will be made subject

le Fulfilment of all required conditions of
recruitment like educational qualifica=-
tion etc.

2. Approved applicants with their acceptance
.of GDS post would have no further claim f
for appointment on any special considera-
tion against regular departmental vacan=-
cies and that they would have to take *t.
their turn as per present departmental
policy for GDS in the matter of their
appointment against future departmental
vacancies. All undertaking in this
regard may be submitted with your willing
ness.

This offer will be valid for one
year."

to

There is no dispute that the applicants have not been offe=

rred compassionate appointment. The regular appointment:on
compassionate ggound depends on Rules and Regulations/cuide-
lines on the subject. There is no dispute that there is a
quota of 5% of regular direct recruitment vacancies for
‘appointment on compassionate ground. Mr.A.Deb Roy, SreC.S.C.
submitted that there is no vacancy for Postman post. The

vacancy position for the years from 95 to 2001 is given below:

|
l(- k/kxt\ou\ﬁjp contd/=



WV

"Vacancy position of Postman and Group D

year wise
Year “Postman ~Group D
1995 - 5
1996 06 6
1997 16 5
~1998 12 3
1999 11 3
2000 - 03 4
2001 08 3

As such no appointment on compassionate ground could be
offerred to the applicants. In the circumstances the res=
pondents have sympathetically considered the case of the
applicants. The applicants have been offerred the post

of GDS, which is a lower post than that of Postman. Mr.
A.Deb Roy, Sr.C.G.3.C. argued on behalf of the respondents
that the inclusion of name of the applicahts in the waiting
list for compassionate appointment has not conferred any
rights for regular appointment.As such offer of appointment

to the post of GDS was justified.

Se I have given careful consideration to the submissi=
ons, made on behalf of the parties and also perused the
record. The Govt.provided a scheme for giving immediate
relief to Govt., employees dying while in service by giving
compassionate appointment to a dependent relation. The
courts have not approved of compassionate appointment

being given long after the death of the employee. The
scheme has provided for a quota and it is not that depen-
dent of every employee dying in service will be offerred

appointment. The name of the applicants appeared in

\ (“'\jkﬁtV&}’\jf C contd/-
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waiting list for compassionate aﬁpointment. The Courts
have not approved the delay in offering compassionate
appointment. The applicants could not be appointed on
compassionate ground within the quota of 5% of vacancies
available for direct recruitment of post man. The vacancy
position given by respondenﬁs shows that there was no
vacancy for campassionate appointment during the years ‘
1995-2001. The respondents do not anticipate any such
vacancies in the future. This has been informed to the
applicants. Keeping the names of the applicants in waiting
list gives rise to a false hope, The respondents had valid
reasons for discontinuing the waiting list. The action of
the respondents in offering alternative appointment of GDS
cannot be faulted., I find no illegality in the impugned order
The applicants have not acquired right to a regular appointe
ment outside the quota for compassionate appointment simply
because there name was included in the waiting list for
appointment on compagsionate ground even if they have
worked in short temm leave vacancies. It is not the casge
that the ;espondents have appointed persons outsgide the
waiting list against vacancies for compassionate appoint-.
ment.,

The applications stand dismissed. There shall be

no order as to costs.

YRR W
(KeKe smmt\ab

ADMINISTRATIVE MEMBER
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GUWAHATI BENCH

act, 1985)

section 19 of the aAdministrative Tribunals
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Sﬁifi: Dilip.Kumar Bhattacharjee: applicant
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Uﬁioﬁ of India & Others: Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

{An Application under Section 19 of the Administrative Tribunals Act,
| 1985) |

0.4. No. gl(:’)//2002

BETWEEN

1. Sri Dilip Kumar Bhattacharjee
Son of Late G.N. Bhattacharjee,
Working as Junior Intelligence Officer,

Wireless Telecommunication
§.1.8B., Imphal
wun s Applicant
~AND~

1. The Union of India,
Represented by the Secretary to the
Government of India, Ministry of Home affairs,

New Delhi. y

2. The Director
Intelligence Bureau (MHA)
North Block
New Delhi

3. The assistant Director
Intelligence Bureau (MHA)
North Block
New Delhi

' Tamdheny
(’WP&’%;?" S



4.1

4. The Joint Director/E
Intelligence Bureau (MHA)
North Block
New Delhi

w wnwewnwRespondents.

This application is made against the impugned Memorandum NO.
2/Estt (ACP) /99925 dated 27 .9.2001 and order No. 4/C-6/2000(11)~
16731805 dated 14.3.2000 issued by the Respondent no.3 denying
the grant of financial up gradation under Assured Career
Progression (ACP) Scheme to the applicant and praying for a
direction upon the respondents to grant financial up gradation to
the applicant from the pay scale of Rs. 4000-6000/~ to Rs. 5500~
9000/~ under the ACP Scheme as have been given to the other
similarly situated persons and to grant all consequential benefits
with effect from the date on which those persons including his

juniors have been given the said benefit.

'3 s P3 ) s

The applicant declares that the subject matter of this application

is well within the jurisdiction of this Hon’ble Tribunal.
Limitati

The applicant further declares that this application is filed:
within the limitation prescribed under section-21 of the

Administrative Tribunals Act, 1985.

That the applicant is a citizen of India and as such he is

_entitled to all the rights, protections and privileges as

guaranteed under the Constitution of India.

e !
At

.t
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4.2 That the applicant was initially appointed as Security Assistant
) under the respondents on 29.9.1970. Thereafter, following an
- Invitation of option by the Respondents in 192735, the applicant
opted for his appointment to the grade of Junior Intelligence
Officer and accordingly he was appointed as Junior Intelligence
Officer (JI0)/Wireless Telecom with effect from 12.06.1974.
Eventually, he was promoted to the post of Junhior Intelligence

Officer Grade~I1/WT on 08.09.1983%.

That under the provisions of the Assured Career Progression Scheme
(ACP) launched by the Government of India, the applicant is
' - entitled to financial up gradation. The respondents, vide their
impugned order issued under No. 4/€5/2000(11)-1673-1805 datad
14.3.2000 have granted financial up gradation to 98 nos. of -,
persons working as J.I.0./W.T. raising their pay scale from Fzss.-'é
4000-6000 to Rs. 5500-9000/- under the ACP Scheme. Surprisingly,
this order dated 14.3.2000 does not contain the name of the
applicant and the said benefit of financial up gradation has been
<denied to the applicant kereas other similarly situated persons
including those even junior to the applicant have been granted the
said benefit under this order. |

Copy of order dated 14.3.2000 is annexed hereto aAnnexure—-
[ ]

I.

4.4 That the applicant thereafter submitted his representation dated
22.3.2000 to the Respondent no.3agitating the exclusion of
his name and praying for grant of financial up gradation.to him-
which was duly forwarded by the local office, Imphal. The
applicant submitted further representations on 23.5.2000,

| 16.6.2000 and 5.12.2000 reiterating his prayer for grant of

financial up gradation, but with no result.

Copy of representations dated 22.3.2000, 16.6.2000 and

. 5.12.2000 are annexed hereto as amexure-Il-series.

o P $4wm“vf{gkaﬁﬁtﬂ&%f>
( —
fgpaledey’



4.7

That the Imphal office of the respodent departmdént also sent
reminders to their authorities in Delhi vide its TPM No. 1241
dated 25.4.2000 and TPM No. 1491 dated 25.5.2000 recuesting them
to consider the case of the applicant along with three other

JI0s/WT for grant of financial up gradatdn under ACP Scheme.

Copy of the TPM dated 25.4.2000 and TPM dated 25.5.2000 are

annexed hereto as Annexure-III and IV respectively.

That the applicant having failed to get any response to or any
consideration of his prayers in spite of his all efforts,
subsequently got one legal notice served on the respondent no.2 on
< .
%.8.01. Following this notice, the Respondent no.3 addressed one .
impugned Memorandum bearing No. 2/Estt(ACP)/99-925 dated 27.09.01
to the applicant informing the applicant that the casef the
applicant along with that of some others have been sent to the MHA
For certain clarifications regarding grant of benefit under the
ACP scheme to those officers since as per their contention those
officers including the applicant have already got two financial up
gradations Viz; one from SA to JIO~II/WT and the other from JIO-
II/WT to JIO-I/WT. A similar letter was also addressed to the
advocate of the applicant by the Respondent No.3 under
No.14/Prom(G)/99 (2) ~ACP 10055 dated 17.9.2001.

Copy of the Memorandum dated 27.09.01 and letter dated

17.09.01 are annexed hereto as Annexure-V and VI

respectively.

That the applicant was surprised to get the Memorandum dated
27.09.01 and the contentions made tﬁerein by the respondents. It
is relevant to mention here that so far as the applicant is
concerned, the post of JIO-II/WT was given to him as an
appointment following the option exercised by the applicant
against the invitation of options by the respondents while he was
working as Security Assistant and this being an appointment

against option is not a financial up gradation in terms of ACP and

eS)}LLf>VUImWV£%§El?RMé
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- as such the contentlon of the respondents that the applicant has

already got one financial up gradation from A to JIO*II/wT is

not a fact and is not sustalnableu

- This apart, the impugned order dated 14.3.2000 qrantinq up
gradation to 98 JIBI/WT contains the name of persons under Sl
No. 54 to 66 who were the batch mates of the applicant, some ;:~
them are even junior to the applicant and they were appointed as
JTO-II/WT and promoted as JIO-I/WT in 1974 and 1983 respectively
in the same batch and in the same manner as that of the applicant
-and as such the applicant is similarly situated as those persons
(S1. Nos. 54 to 66). While the Respondents granted financial up
gradation to those similarly situated JIO~I/WT under S1. No. 54 to
66 under ACP Scheme, it is not understandable as to how the
respondents took a discriminatory plea in case of the spplicant
and deprived him of his legitimate entitlement of finabel up -
gradation under the ACP Scheme.

That thereafter, the counsel of the applicant replying the letter
dated 17.9.2001 of the Respondent no.3, served another legal
notice on 4.11.2001 to the Respondent No.3 pointing out the
discriminatory treatment of the Respondents on the applicant and .
urging upon the respondent to grant financial up -gradation under
ACP Scheme to the applicant. The applicant also submitted one
representation. on 28.1.2002 to the Respondent no.4 praying for his .

~Financial up gradatbn at par with his other similarly situated

batch mates, but with no results.

Copy of legal notice dated 4.11.01 and representation dated
28.1.2002 are annexed hereto as Annexure VII and VIII
respectively.,

That your applicant begs to state that due to non-consideration of -
his grant of financial up gradation under ACP Scheme, he has been
suffering great financial losses which his other batch mates,
similarly situated, have been enjoying and such action of the

respondents are unfair, unjust, discriminatory, arbitrary and



. Finding no other alternative, is approaching this Hon’ble Tribumal

violative of the principles of natural justice. The applicant

for protection of his rights and interests and praving for a

direction upon the respondents for granting financial up gradation

to the applicant in terms of ACP scheme with effect from 9.8.1999

right

i.e. the date on which his batch mates have been granted the said

benefit, with all consequential benefits.

That this application is made bona fide and for t cause of

justice.
Grounds for -relief(s) with legal provisions.: -+~

5.1 For that the applicant has acquired a valuable and legal

for grant of financial up gradation in terms of ACP Scheme.

5.2 For that the said benefit of financial up gradation under .
ACP Scheme have been granted to other similarly situated
batch mates of the applicant with effect from 9.8.1999.

5.3 For that in spite of the series of representations submitted
by the applicant and also the legal notice served on the
respondents, the respondents did not comsider the case of

the applicant.

413
EN

For that the persons whose names have appeared under S1. No.
54 to 66 of the impugned order of up gradation dated

14.3.2000 are similarly situated as that of applicant and
even some of them are junior to the applicant and they have
been granted the benefit aforesaid while the same has been

denied to the applicant.

5.5 For that the action of the respondents is violafive of

Article 14 and 16 of the Constitution of India and also of

the principles of natural justice.

(' DALLp Ktméa MCBMV‘_
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For that the contentions of the Respondents as stated in

para 4.6 above are wrong, misleading and suppression of

material facts.

.That the applicant states that he-has no other alternative

and other efficacious remedy than to file this application

before this Hon’ble Tribunal. His representations and even

legal notice could not vield any result.

The applicant further declares tha he had not previously
filed any application, Writ Petition or Suit regarding the
matter in respect of which thisvapplication has . been made
before any court or any other authority or any other Bench
of the Tribunal nor any such application, Writ Petition or

Suit is pending before any of them.
RQL}?Q!SS soud t]!; !Q[: .

Under the facts and.eircumstances stated above, ﬁhe
applicant humbly prays that your Lordships be pleased to
issue notice to the respondents to show cause as to why the
reliefs sought for bythe applicant shall not be granted,
call for the records of the case and on perusal -of the
records and after hearing the parties on the cause or causes
that may be shown, be'pleased to grant the following

reliefs:

That the impugned Memorandum No. 2/Bst(ACP)/99-925 dated
27.9.2001 be set aside and quashed.

- That the respondents be directed to grant financial up

gradation in terms of ACP Scheme to the applicant upgradi
drading

(MK“WM%W
S
%&9&&5



3.4

Q.

9.1

10.

11.

i)
ii)
iii)

iv)

o

L f q

“the scale of the applicant from Rs. 4000~6000 to Rs. 5500~

9000 with effect from 9.8.1999 at par with his other batch

mates with all consequential benefits.
Costs of the application.

Any other relief for reliefs to which the applicant is

entitled to, as the Hon’ble Tribunal may deem fit and

proper.

During pendency of this application, the applicant prays for

the following relief :-

That the Hon’ble Tribunal be pleased to direct the
respondents/that pendency of this application shall not be a

bar for considering the grant of financial up gradation to

the applicant as prayed for in this application.

D
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I.P.0. No.

Date of lissue . /ga/ér/égotwar
Issued firom i GiP.LO., Guwahati.
Payablejat : G.P.0., Guwahati.

12. List of enclosures.

As stated in the index.



} I, Sri Dilip Kumar Bhattacharjee S/0 Late
-@N;Bhattacharjeee, aged about ii-lyears, working as Junior Intelligence
Officer, Wireless Teleommunication, SIB Imphal, do hereby verify that
‘:t??he'statements made in Paragraph 1 to 4 and é to 12 are true to my
Knowledge and those made in Paragraph 5 are true to my legal advice and

j have not suppressed any material fact.

| Aand I sign this verification on this the%fé%h day of ﬁaya/:w .

e
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ial upgradation undur hagured Carcér
103’ACP) Scheme to JIOS-I/WT in;lq@qyligepce

L N ,] :, AT By ,.;‘-.

1) O‘M. No.35034/1/97-Lstt(D) dated 9-8 99 from DepaltanL

.. .of Personnel & Training, Ministry,of Personnel,;Public
Grlevances & Penaions, Naw . »Belhi, :

. 3
1 41) 1B Hgrs. Memoranda Nos.14/Pr0m(GY/99(2)*ACP 4”4 ‘ated

| g o 9_2-2000 & 14/prém(c)/99(2m-ACP-455 datied. 14_2_2000.
A TR "':"'oicnnc--o-ooo.-_;_ . s

A o "‘ ’:' }11.' PR a I Ho L0 .

-? SRR 1 accordance wiLh Department oflpersonnEl &' Training,
o Ministry of Persdnnel, Public Grievances & Pensions,. New Delhi
(R d .M. dated 9-8-99 cited.above, the Departmental “Screening .

R Committee has'approved the following JLOS~-L/MT-ip.. the pay scale
: 1 of r3.4000-100-6000/~ of. Intelligence Burepu, for’ grant of first

N financial upgradation in the pay scale of m.5500-175~9000/~,

I - : pnder the ACP Scheme, t~. S - AN

B 51,7 Name. & PIS. No. .- ... Date of Date of = Date ‘of “j, pPlaceuwof

IR . NQ.,_§/Shri o . pirth " appt. |- grant of © posting
X »” ;J» ""-I 0 1)l:r.l|nmk ., o e . . ‘in IB ;. financial

i franememeneemmene __,____-__a__,-___----,_99- 2992292 ..........

I 3 . i

*Q , . 1.+ Ashok Kumar Singh 01 06-57 02 06~83 ‘ 9»8~99 IB Hqrs.

'hm o & 103764

Fag o ) 2e purnendu Ghosh * - 23- 09~57 13-12—82 -do~ v, CGelcutta

Aii I i 100147 o ' ' Lo

‘ﬂ{r | 3. Ramesh Kumar Kundu 01 06—60 16~08—82 -do-' 1'LBF,Lzh

P . 118533 o

. 4. Yashpal -Singh Rathi 04-08—56 04~ 06-83 . ~=do-. iB Hqrs.

© 102554 o S D
;nS- Rakesh Kumar . 05—10 60 16 08-82 —do- = ECT.
I é18532 R oL { e . XE Hgrg.
5. wapan. Kr. Das o 31 12-58 03-08483, ~do- :  Agartala
j 119532 : e . i SO ! oo )
| 7. Kapll Kr. Roy © o8- 08—56 16-oa;eszff-doas;i . Shillong
| 112250 SRS . R |
1. 8. hjay Kr. hcharya ; 0@—02~5l. 13212+82 " i=do- "+  Calcutta
i 100148 L R
-9, Mahesh Ch. Joqhi 15~05-61 16-08—82”7 .~do- Aizavwl
,1 ! 106966 S | |
i : 10. Gopal Halder - 31*12~56 13—12 82 -do~ Guwahatl
’ i+ 100152 : c
- i.11. Vinod Kr. Nangi Mate 10- 11—58 16~08~82 ~do- . . .Itanagar
RS 47118450 _ '
SRS o 12, Dharmabir blngh _V 01—01 60 16- 08—82 ~do- IB Hgrs.
S \ 119327 ‘ - e
e 113, Chanchal M;Lru o Ll9- U1-56 24~ 03—83 - ~do- hynrctala
it | 121409 :
K 4#114. Harmesh Kumar SharmalZ 1.-59 16-06-82 ¢ ¢ -do- .  Shimla
R & g 119010 - ' K IR N :
TS \‘éi 15, Arun Kr. Dimri - 25.1% 499 27-12-82 ~do- . Lucknov
SR el 100160 Foad St S




’
e ——— s —————_— i

o -

;lG.FSQnil Kr. Duggal

120, Ashok Kr.: Dubey 06-12-58”
" 100161 P i
121.-Dhani Ram Joshi 0’-04 .60
P 100162 il ﬂli RN L
122, Mahavir Singh - 09 07—56

123, Ranjit Singh Ahluwalia 9—3461

3
i
|

2!223 =

119376
17., Soumitaa Doy 07 01-57
£ 100151 .
18. Dharampal Singh 01~ 03-57g;;
1122211 '

{19. Birendaban Sadhukhan 13- lnSQ»W.

* 102559

.119360

; 100155 Lo
. 24.. L. 8hah P 13 03—58
. 100157 IR
i ”5 Ramesh Ch. Asthhna ! 01-01—36
, 1119548 e
i 26 ;Anil Kr. Aggarwal 01 07-59
b 100159, e e
127, Nareah pal® Singh ?09~12—57
; 118024 SN
; 78 Prakash Ch., Joshi 12-02—60,‘”
" 119012 . ERCEE
29. Swapan Kr. Saha 09109~60 ,
30, Sanieet Choudhary 01-01-57
100156 o
31, Sambhu Samanta - l3~05-57‘
. 100198 .
32, Rama janam Prasad Singh 5~ 11 47
119353 ° . »
'33.. Vijay Kumaran S.Nair 28—~ 5-66
103949 .
' 34, Naresh Kumar Aﬁ,;9-10»64
. 103941 oo o
35, N, Narayanan 15.04-66
103948 - : IR
36, Sohan Singh P 17—01—63
Lo 103947
,37. Satish Chander Yadav 12 9~ 64
, 103942 .
-38. K. Venkateshulu:‘ 13-08-65
103946- ' _
-39, Dalendra Kr.Tanwar 15-03-63
103943 2 |
40. P.D.-Joshi 21-06-66
103945 o :
41, CWV. Jacob "24—02-48
118535
42 . Shankar Chakraborty 27—0\ 50
114738 !
»43, Ram Prakash Sharma 1 :'3=51
. 118829 : 5
44, Nathu Ram Shukla i, -119-48.
110461 - : ]
. 45, N.G, Nalr. R 09-05~43
' 117645 C
46. P.C. George 11-10-46
113732 ) ) ; ;

IR IS

29-06-61 vf

i
-
i

|

1

':1e-oé-8ilﬁ'9-e-99 EEE .
Z\ 13 lr282d5;—do-“: ' Calcuttd %?:
f_ 1‘9-9?;_92‘_; " ~do- &K
."OB-Qﬁzgﬁmmi:ggz‘ - Calcgtta
FIrrea ey tonbat
- 112 - ‘ ..-Bareilly
G- ~do~*'" ITBF,Leh
otao2 oo Spima
. 27142-82  rdd-” Bizawl |
16—%0-82‘ 1~&9:_ Itdnagar
27-—01-82 ‘ -dp.f"_". IB Hgrs.
; 16- oa~a7'5:-d97t7t,-aa£eilly
19~ 08-82 . —do;~ éaréilly
N 01-09 82 -éé— Agartala
27-32-84; ~do- ALzavl
véba%01;ea "' Zdo- . Guwahati
{10;12—79 1 zdg-  Patna-.
| 411—87 “31;i1~99 ‘Trivnndrum
25'11-07 '25f11-99 JeK.
10#11-87 10511—99 Chénnai
; ;0;11_87 10~11-99 Chandigarh
f.i7%11-87.f1i-;1-29 1B Hars.
~iio%11_07?'§o-11;99, Itanagar
'i'iélll-ev'€16_11;99' IB Hars.
| '10_11_87 '10~11-99: Muribai
'13_12 60 09-08-99 Kohima
2%-06~69 _do-  IB Hgrs.,
02-12-70 «~do - Shimla
N {
;'6%-10470f;'-do~"‘ Bhopal
,O?-02-68‘ ‘~doy Chennai
21-10-68  ~do- Chennai
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© 48, D.Ke Shah
117'52
49, K.Ri: .&ian
115491 ©-
50. S.Ci Guha
112489 -
51, R. KL, Chaudhary
115490 - -
52, Gunam Singh Chhetri
112488
"53. K. E: Eappen
T 114409

R

—

(o))

47.8.C uunshi Kutty

/54 C.NL Madhavan %3

113903° -

55.' Santash Ch. Aich--“
118505 *

56. Jaldev Singh Thakur
101654

57 hmresh Kr. Singh
111917'

58 “B.B. Paul
116098 o

59, Desh Raj Chandel

113737 . - -

60, Saundagar S Jasrotia
.117460 .

61.'Philip K.J.
113952 .7

62, Prakash Singh
117458 .

63. Dinesh Kr. Patidar
111241 .

64. K.'Nayon Singh
117128

65. E.S1ta Ram Acharyalu

114082.- .
6. Chandra S Singh
116305

118509 .
68, .JChattppadhyay
114342 -

. (He expired on¢ 29—9—99}

69 Jagdish Raj Gupta

. 1177461 A
"70. Ganesh Duttq"hgf'
112766 _ R
71. A.S. Jadhav "¢ i .
110171 ' '
72, M. Sivan
116754 .
73. Dev Raj - A
113572 0.
74. Ashok Kr.5. Kadam:
110172 - i
75 . Mahesh Kr,. Gdur
102557 - R
76. Ishwar Singh Thalore
101849 R
i

67« M.N. Saéidharan thh

-2~ 1 , 7 !
s:;;zi ‘ % (;% % CJb
05-03-50 .26-06-71 9-8-99 Hyderabad v

| 23-10-61 02-09-72 | ~do- ‘Kalimpong
~29-05 47+ 21—08-70 .'-:‘fd:iggﬁgpapi i
 01-04- 47 03 01-72 ‘:%ié¥ii§uri i
F'16—08 417 05—08—70 ﬁ‘rqq;QiiiBfHQrs. ‘ ;
--Fyg' 10—07 40" ne 06~7O ”?;dq-’{ichqﬁnai
'1§-o4-so 15 04~ 72 fi-@pgiiixﬁh;ma
'fﬁa 0248 31 0167 " v;dé-?fEKéiimpong
 21-9-52 os 10-72 ‘l-do-: " Shimla
4  01- 09 49 23 09-72 | =dc- .| Bareilly -
| 01~03-47 21-09-70 1 ~do~"" Guwahati

28- qu49 04-11- 70 -qo_if Shimla
15204~ e 24-12-69 _do- . Jammu

oz-oa 45 30-08-71 '7-do~-,'mr1vandrum
f 15-00_50 31 1270 -i-éo—'n J&K
‘?Als 10~ 49 130171 | - =do=~"" Bhapal
'_01~o3 4, 2z 03-69 ' _d0-" Imphal

“13~o4-53 29;05_71  ~do- ' Hyderabad
©. 03- 10~ 46 110171 .?;qo;“?‘aa;eilly» |
i07- 09-50 31—06-71{§‘—dortlirivandrum b
r‘11:02-49,:1oé_;g-74£7Ajdp;ggxa;impong
18 L
'.24_12_45 10-12-70 . ~do-  J6K.

24-07-51" 26-10: 74| Jdo-  JeK _
h{zg_oz-sz 126-10-74 1 ~do- J6K. '
:f15510~50' 26-~10- ;4 ‘:rﬁd— "Trivdndrum

'oaaos;sa 26-.10-74| ~-do- Amritsar

26-06.55 01-11-74| ~-do- Mumbal

' 26-10759; 08-06-§3| . ~do- - Shimla

15.03-40 10-12-74; ~dom IB Hars.
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,} 11431 (?%)“ N
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'17. Madan Swarup '04-.06-54 18<12-74 9-8-99 Dibruga B
L 119517 . 8 | R P M
fiiP;EOZP.‘Shukla.!T— -~ 23-04-53 17-12-74  ~do- . picknowW- kN
o 532 | | AN
i 79, Vi'Sundaram 15 09—35 18-12-74  ~do- - Kohina
1. 113983 ! . .
- 80, P.N. Shukla - 07 0'7-55. 110812-74 . ~do~ - -Agartala
. 114340 o b I I R R AR
i pl. Laksk Kr., uharma 01-04-52fa10 12~74"?;d9:uyu1353qf5'
i - 101860 - ol L
g2, (He retired voluntarlly W.e t. 23_12 .99) Tt ‘
82. K.S, Bhaskaran' Nair 0l- 11-53 18 12=74' 1. ~do~. . Trivandrum
' Tq1s8732 0 Moo i R
g3. Kalap Nath singh: - ' 03~11-44 18-12-74 ' -do- Lucknow
116952 S
i 04. Sree Kumar R. Nair 15-405-~55 10-02-69 ~do- Chennai
! 116753 - ! ¥ _
i 85..N\, Natarajan 150954 18_12-74‘ ‘wdo- Chennai
| 111390 ' BRES ‘ .
“ j 86, hrjun Skngh 26-~09-54 17-12—74 . ~do-  J&K
{ 101656 e - S
1. 87. Chandra P. Pandey ™ = .°20-06-52 17 12-74 - -do~ Gangtok -
1 119147 A P T
| 88, K.V.V. Reddy 19-03-50 18-12~74,  ‘~do~ Chennai
115069 : ' ! o . ‘
‘89. C. Suhdarapoomany s 22 04-52 18- 12-74-2A—do- . Chennai
| 119672 - | Vi
ty 90, Chaggxa Slngh Rand e 2”—0.—53 118—12~74f“‘;do_ Bareilly
1 13320 = s N o .
: EE//%: Ramalingam ’ 11 05-50 l8-12n74 . mdo~  Imphal
f 111604 .
i 924 Q. Sreedharan o 15-06-52 10-12—74 _ =do-  J&K.
1 v 111605 ' Foo e RS B '
: 93, .Amar Singh Yaaav '.01~07—51 o 10 12-74 ~do- Agartala
i 10l861 e G R P '
; 94, P.L. Bhat - ;.'01—07-51 a 17-12-74“ ~~do~- J&E
i 112264 ; - ] .
; 95. M.K. Vijayan ', ' ., 01—08-53 = 23 06-76~'*-db- Aizwal
I 102272 - o - :
tv ,96, N.B. Paul . ,'18-02-50 , 01-08~73 —do- hgartala
* 110648 : g ‘ - .
- 97. T.C. Chakoo ) 26~02 40 1 17-03=75 ~do- Trivandrum
£ 7110143 o R I T N
i g0, L. Ram Mohan Nair 08~ 10—50 4 11-12-72° ' ~do- -Chennai
; 116902 S i U TR
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The oﬂﬂiciala on ﬁpputa\ion will be entitled for
financial upgradation under the ACP Ycheme, after they are
‘ ‘repatriated to th@& parent cadre in terms of instructions contain2d
, in Departwment of pcrsonnel ‘& Training O.M. No. 20/19/99-08 II
: dated-21- 12-99. . ;
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forwarded vide'ithis office memo : no.2/Estt/ACP/99 dated
and naminder'ofnthis office’ TP/ Message‘no 12413
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That Sir,” unfortunately till date,
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Semelas e

i received any reply from the ‘I.B,.New Delhi.

I herewith for favour of your kind information,
§ot ! . 4 .

| CODyatO»»

-1 B-
- N Y
J‘ .
1)
A i
5 To, ;
The Assistant Director,
S.1.8, Imphal

Subject:- Grant of financigl upgradation under thé A.C.P. scheme
g to J.1.08-1/WT. '

T o e o e e e e o e o e o e i o s e i et o 0 im0 e . e e i ot o e e

)
|

|iReference to I.B., New Delhi memo no.4/c-6/2000(11)-1673-1805
. ijﬂted 14'3020000 : . . :

"8ir,

it With due réspect, I beg to state that, referenée. to my

upplicmtions dated March 22 and May 23, 2000 ns wall an remindern
~of this office IPM nos.1241 dated April 25 and 1491 dated May 25,
2000 requesting for consideration in A.C.P., schene

That 8ir, 1 joined on promotion as JI10-1/WT in. September
1983 and all my batch mate' (Sl.no.54 to 66 under Qeference cited
~above) also joined as JIO-I1/WT in same month and year. They have
been considered under the ACP scheme and one of them Shri K.Noyon
*Singh, JIO-I/WT, PIS no.117128 is posted here. Even more than 3
+years juniors toAme have also been considered,- o

f. After submission 6f 2 applications and 2 TPMs, I have not
Therefore it is reqﬁested that, you would be ’kind enough

“look into the matter to enable to receive the ireply in this

connection from I1.B. Hqrs. within June 30, 2000 otherwise I shall
seek justice from! the C.A.T.

Xerox copies of all corresponding papers are enclosed

Thanking you Sir.

(Dilip Kumar|Bhattacharjee)
JI0-I/¥T, PIS No.114089
SIB, lmphali

Shri P,L.Kher,
Asstt, Director

1.B, New Delhi. (Wf“}c‘\d’ e—nVJ’C&Mm) -

cedf Copy

l———-——-\_\_

v ‘ Yours faithfully
o : ' : ; . e M .
Dated, June 16, 2000 ’312 poti !é[é{ 2V
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SUBSEQUENT NO.1241 DATED

CQNSIDERATION IN Acp SCHEME TO 4
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.
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e oo S {Most Immediate
| Lo 5 ‘

9}7

b

L - _ ND.2/Estt(ACP) /90 Q0 X

SRR NS © .. Subsidiary Intelligence Bureau,
- ' . | (MHA) ,Govt.Of India,

t -** Imphal,Manipur,

| e |
1)' ' ifggted.thei’] SEP 200'

fo0

-------

;MemorandUm”"

[HEE I, ! o Ly '.?3::;’:“ i : :.: | ‘ : :;:‘; : Y .
ISR This 18'with‘reference’to|the ‘Legal Notice dated
o et 3,8,2001 sent by the Advocate'ShriiN,Madhu Singh,Kakching
; - "Khullen Turel Wangma,P.0.&.Ps,' |Kakching on your behalf
regarding non-consideration of |your name for financial
upgradation under the ACP scheme, |

| 2,y . IB,Hqrs, -intimated’that ACP”cases in respect of

; JI0s-I/WT,injtially. recruited as SA are under submie

} ssion to MHA/DeP&T geeking clarification/advice, since

| such - officers already got two financial. upgradations
viz one from SA to JIO-II/WT and the other from JIO=-II/WT
to JIO-I/WT, Cases akin to above would be reviewed
decided-once tre . said advice from MHA/DoP&T is received,

- The ‘above decisidn was communicated to you over phone /[

., oni8,3,2001 and requested you to wait £or sometime till
.." ~the decision'is received’ from Hqrs, "

! . .. 3 However, in the light of fresh clarifications rece-
i lved from DoP&T the cases as stated.above, are being
.sent . to. the MHA' for their concurrence,As soon as the
ypdecision of (MHA is received my|the ACP. cases of all
., 9I0s=I /MT " including your case.would be considered,

L S o *
; " | L l ' ,{;‘-: e . S . I" . \\\ /,I\J‘\/\l“-.‘\

AN v

. ’ . - S t A / > ‘
- ssistant Director

L~

-

!
I
. To . S
o Shri D.K.Bhattacharjee,JIO~I /Wh '

r Sma,xakching.(ghrough‘AcIo~I/ngching)

oo

:
{
]
i

7’3;£k§53?k\»\218*m
N) ¢+ R djol
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.obsarved that Shri Bhatt
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_a3. f ANNEXVRE-TT

No.l4/Prom(G)/99(2)-Acr \p(S5S
INTELLIGENCE BUREAU

(MINISTRY OF HOME AFFAIRS)
GOVERNMENT OF INDIA

-fJ NEW DELHI, THE

To
Shrl N. Madhu Singh, =~ . I / Skt ik
Advocate, . : o

Kakching Khullen Turel Wangma,
P.O. & P.S. Kakching, :
Manjpur. . _

t
. I am directed to;refer,-to the Legal
Notice " issued’ by you vide your Netter No.2/hD/¥E-7001
dated 03.02.2001 regarding nen-grant of ACE benelit to
Shri Dilip Kumar Bhattachar jee, JIO-I/WT, SIB Imphal and
to inform as under :- i :

i) According to the ACY Scheme, two
upgradations to droup "R', ‘¢ and D'  emplovess on
completion of 12 years and 24 vears of reguiar services
respectively have to be eénsured. As  such, al] Lhe
officers in a particular grade who have completed 12
vears of ‘regular service and ‘ot - having  earned any
promotion or have sarned only one promotion in 24 years
of regular- service have to be‘granked“upgradation untder
ACP Scheme. . : oy ‘ ‘

financizi

A

i) -7 shrid’ Dilip. Kumar Bhdt#échérjeé joinud  the
service  of IB:on 29.09.70- as Security . Assistant (5a).
He was © promoted/appointed as . Junior Intelliyence
Officer-II/WT (JTIO-T1/WT) with effect from 12.06.74 He
was further promoted as‘Junfor4InLélligence Officer~1,/%T
(JIO-I/WT) with effect from 08.09.63. As such, it iz
acharjee has already avaiied tuo
financial upgradations and is not eligible for aco
tenefits. . !

iii) + . _.However, we . have referred the cases in

respect’ of JIOs-I/WT who' joined ‘the rank of SA initially

and have been further appointed to: the
under the provision of Recruitmant! Rules and fuyliey il
one  promotion as J10-I/HWT to concerned Departments of
the Govt., seeking clarifications{about eligibility of
such  officials for further Cinancial upgradation undey
the ACP  Scheme. Unce, we receive the reguisite
clarification, ‘the case of your client Shri Lilip kuma
Bhattacharjee alzo will be
accordingly. - :

rank of JIo-11/v7T

3
o

i considered/processad

v cYours faithfully,

(S.1,. ¥a oér) NI

Vel e ASS1STANT DlRECTUﬁx/

S
3
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| -/z) . K"“’ o [‘D

M m dhi Singhh ///ﬁ) Doty CUnicersisy) D

.Wz'om/a | ; /}/\fm—c—f ._L/_
Kakching Khullen Turel Wangma P.0. & P.S, Kakching, Manlpur. 94)
Ref. No W,j/ 52D/ : 'Da_te../;; //’ )'QGPJ

TOp . ] ' ]

.shri S.L. Kapoor
Assistant Director
INTELLIGENCE BUREAU
{(MINISTRY OF. HOME AFFAXRS .

GOV ERHMENT OF INDIA) o
NEW DELHI, . S

mﬂl ¢ N, Madhu 31ngh (Advocate) o
% . Kalkching Khullen Turel Wangma
. Pe0. & P.S. Kakching, = |
’ Manipur - 795 103 '

(
REMI NDER L EK%AL NOTIX CE

Dear Sir. ' ,

Whereas, with referrence to your Reply Ro«14/Prom(G)/
,, 99(2) -ACP-10055 Dated the 7th September 2001 in connection
with the non-grant of Ace benefit in favour of my client
shri pil4 pkumar Bhattacharjee, JlO-—l/WT, $IB Imphal and to

inform You a further clarification from four goodself as
- under - : . |

l
1, That. 1n fact. in accordanc;e vith' the Yepartment of
pemonal, Public Grievances and pensiona, New Delhi on
dated 9/8/1999 the DPepartment screerxing Committea hag
approved 98 J108-1/WT in the pay scale of R8.4000-100-6000
of Intelligence Bureau for ‘grant of financial upgradation
in the pay scale of R8.5500~175~9000 under ACP scheme.

(A Photogtate copy of the order 15 enclosed herewith for
ready reffrrenca),

N ,é, j
o
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' \‘ ‘ ?Z mwc!lsuu_cging!a [0 jéj) Z’OM&/ @;NM/J’{;// @Q\ f
°¥ Shdvocals | ' |
’ : Kakching Khullen Turel Wangma P.0. & P.S, Kokching, iMan!pur.
: ‘
g Ref. No Date 4 }” }10_3}

from $/8/99,

~1(2)3-

i
i
i
{

/2. That, out of the 98 in the list the serial No.54 to

R t
66 were appointed asg SA and aftj.er" Completion of the wr

- training in the year 1973-74 t&%ey"werg also promoted/
appointed as J10-11/W7 in J\me£1974 and agian they got

provotion along with my cleint in September 1983. And

again their; names were also 1nqluded-1n the f£inancial

upgradation for: ACP acheme while:the name of my cleint
deliberately deleted (vide oraér,dated 9/8/99)

!

' 3. That, now the @estion ar.‘jises how and why the name of
my cleint ig intentionally eml‘uded ia the benefit of the

8ald ACP scheme while the other fellow batchmste of my
eleint from Serial No.54 to 66 mentioned above who already

. availed two financial upgradation just like my cleint were

allowing to. enjoy the ace 3cheme ben‘afif;' with effect
i

4, That, on a Utter murpa:iae: you have stated in your

reply that‘u}y cleint has 'alread.y availesa:t_:wo £1nancial

upgradation and he 1s not eligible for auch benefit of

ACP scheme and it ‘means that You ‘are trylng to conceal the
1réél"ini.aterial facts with a bad motive of spoiling the

servicae career of my cleint.

In fact concealment of thé material_ facts, and
comission of tha partiality and descrimination in the

Process of Promotion/appointment or any other financial

upgradation of employces 18 queit unwarranted.

contd.3/-
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"‘”% mm”m cS.,.gL (8L B) x;’m@, University)

‘ Aakchlng Khullen Turel Wangma P.O, & P.S, Kakching, Manlpur

T e e

Haf NO et ee vee tee

wf
0
A”i SHdvocats , S
;

Date ] // //7 |

~3(3)s~
{
S« ~ That, in view of the abovF facta-and circumstances
there 13 no 1apsea of .8a. my cled.nt to avail the banefit

|
l
i
|
I

- of acp schemo along with ‘other hia fellow batchmate of

similar instance with effeﬁt from 9/8/99,

It is, therefore, requeated that your goodself be
Pleased decided to avall my claint for benefit of the
financial: upgradation Aunder the ACP schcme with effect
from Q/B/QQIwithin 30 ‘days from the date of the receipt

of this last mtice otherwise, I am compelled to proceed
a legal proceeding for redrass of my cleint,

1
l

Thanking you in anticipation.

m“ed*‘$%~Nnv.&cn/ |
Place 3 Kaig eho o
: A u%j,,

| ( H. Mgdhu 3ingh )
' Advock e




. from S.No.54 to 66 of ACP List refer
| {inancial up-gradation under ACP Sc

i for. In this connection,
| (copy) enclosed hierewith for ready reference, «

An ot Xurs - iji

2t

To,
: The Joint Director/E

Intelligence Bureau,
(MHA), Govt. of India,
New Delhi.

(Through Proper Channel)

Sub:- Grant of financial Up-gradation under' ACP Scheme to J1Os-1/\WT,
|

‘Refi- (1) O.M. No.35034/1/97-ESTT(D) dated 9
of Personnel & Training, New Delhi. (

|

(2) 1B Hqrs. Memo No.14/ Prom(G)/99(2)-ACP-444 Dated 9.2.2000
and 14/from(G)/99(2)-ACP-455 dated %14.2.2000.

Respectfully I beg to state that, all my batch-mates figuring
red to above at (2) have been granted the
heme and theyfare enjoying the same from
left out withouts ad |'ucing any reason there-

SIB Imphal intimated me vide thelr memo, which i

.8.99 from Department

Sir,

9.8.99 while only my name has been

!

!

That sir, It is about two and half years thesﬁnancinl up-gradation has
been implemented and during this period, I have requested several times for

vonsideration of my case but till date no tangible nction have been taken at 1.1,

Thercfore, It is requested to Your goodself to Jook into the muatter and
consider my case w.e.f . 9.8.1999 at par with my batch-mates. A copy of I.B.
Hqr’s memo is also enclosed for ready reference. -

Your kind early action is solicited,

| . Yours faithfully

i Vo= .

; )gé't\.(xlkﬂ—cc “'“{"ZQ:-} I ) 07

D.K. ilh;n‘lhl('lmrjf.'t'
JIO-/wWT

PISNO. 114089
SIB Roipur




